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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 16th January, 2014

G.S.R. 26(E).—In exercise of the powers conferred by Section 9 of the National Highways Act, 1956 (48 of
1956), the Central Government hereby makes the following rules further to amend the National Highways Fee
(Determination of Rates and Collection) Rules, 2008, namely :(-—

1. Short title and commencement.—(1) These rules may - be called the National Highways Fee
(Determination of Rates and Collection) Amendment Rules, 2014 ’

(2) They shall come into force on the date of their publlcanon in the Official Gazette.

2. In the National Highways Fee (Determination of Rates and Collection) Rules, 2008 ( ‘1erevnafter referred to
as the principal rules),—

(a) inrule 4, sub-rule (10) shall be substituted, namely;

"The rate of fee for use of standalone structure as well as.structure . tormmg part of -a liner
highway/expressway, shall be calculated by converting the length of the structure into.an equivalent
length of highway/expressway by multiplying by a factor of ten.

Provided that structure of 60 meters of length or less, on a linear highway/expressway will ‘be
considered as part of the normal length of highiways/expressways for calculation of fee.".

[F. No. H-25016/2/201 1-P&P (Toll) (Vol. II)]

ALKESH SH‘ARMA Jt. Secy.

Note :—The Nanonal Highways Fee (Determination of Rates and Collections) Rules, 2008 were published in the
Gazette of India, Part II, Section 3, Sub-section (i) vide No. G.S.R 838(E), dated the 5th December. 2008 and

amended  vide No. G.S.R. 950(E), dated 3rd December, 2010, G.S.R. 15(E), dated 12th January, 2011,
No. G.5.R. 756(E), dated 12th October, 2011 and No. G.S.R . 778(E), dated 16th December, 2013.
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